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{x) Need to Withheld Presidential assent
to Karnatakar Educatiorn Bill 1983

SHRI G. M. BANATWALLA
(Ponnani) * Sir, the Karnataka Educa-
tion Bill, 1983, passed by the Karnataka
Legislature, has been referred to the
President for his asseat. The Bill
however is not only a serious cncroach
ment but is a2 negation of the rights of
minority educational institutiops as
protected by Art, 29 (1) and 30 of the
Constitution and thc various judge-
ments of the High Courts and the
Supreme Court. The very definition of

a minority institution has been abridged
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vis~a-vis Article 30. The severali provis-
ions of the Bill, especially these rela-
ving to registration and recogaition of
@R institution, appointment, punishment
and dismaissal of teachers and the Head
of the Imstituion, vceceiving of grants,
reservation of posts, handing over of the
propetrties to a competent authority,
prescribing of the medium of instruc
tion and of the composition of the
Managing Commitice, take over of an
institution, and such others, are, in
their application to minority educatioral
institutions, grossly violative of the
provisions of the Constitution and Court
Judgements. It is most unfortunate that
the Bill does not provide with respect

10 each such provision explicitly that

they shall not be applicable to minority
istitutions. A mere general, bald
provision that nothing in the Act or in
the Rules made there under will apply to
minority institutions in so far as they'
offend Article 30 of the Constitution is
not only reduant in view of the provis-
jons in the Constitution, but also fails
to protect such institutions from harass-
ment by authorities and the need for
frequent resorts to courts, Such instit-
utions and minority rights are left to
the caprice and fancy of officials and
authorities. There is consequently

considerable anxiety and dissatisfaction

among minorities. [ urge upon the

Government to advise the President tei

withhold assent to the said Bill.

(xi) Strike o non-journalists Unioa

in Calcutia

SHRI SONTOSH MOHAN DEV
{(Silchar) : Mr. Chairman, Sir, I would



33 Matrers Under
Rule 377

(Shri Santosh Moban Devy

Kke o draw the attention of the Minis-
tér of State i the Ministry of Informa-
tion and Broadeasting to the following
matter.

On 24th April, 1984, non-journalists”
whion resorted to a wild cat strike which
they leter converted to an indefinite
strike, Tt was undeclared and totally
illegal. Ever the Chief Minister of West
Bengal and the State Labour Minister
think so. But the omion leaders have
ignored their advice. A small faction
is deliberately blocking the way to &
solution. There is a stalemate now. The
unions says that wunless their 19 point

demands are met immediately, they would

not budge. The management’s view is

that the illegal strike must first be vacared
and then talks could start, The papers
Ananda Bazar Patrika, Telegraph, Busi-
ness Standard, Sunday, Desh and other
are not being published. The strike has
beecn opposed by ninecty percent of the
employees of the organisatiom and all
the journalists, uniens in West Bengal.
Yet a militant minority body has im-
posed & strike on all ethers.

Unterruptions)

MR. CHATIRMAN You may differ
from him, but let him make the state-
ment,

SHRI SONTASH MOHAN DEV :
Np, paper in Calcutta published the news
of this strike in India’s second largest
group of newspapers under pressure
from their unions. Even AIR and TV
did rot broadcast the news.
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Five journalists and one officer have
been beaten up by the militant uniom
people

(Unterruptions)y

MR. CHAIRMAN : This is not @
forum te make allegations against cach

other.

Only the approved oversion will go
on record.

SHRI SONTOSH MOHAN DEV :
A few months ago, this umion gave a
strike call. But it did not materialise
because of tremendous popular protest
against this move. Now this union has
completely throlled the press by staging
an illegal wild-cart strike. Here is a casc
when the freedom of the press is threa-
tened by irresponsible trade unionism.

There is no doubt that the wnior
wants to provent the papers from coming
out tilf forthcoming bye-elections to the
State assembly are over as reports in the
Ananda Bazar Patrika may ruin theis

electrical prospects in the bye-clections.

The strike has caunsed 1600 workers
jobless. I demand a statement fromy
Government on this illegal sirike in
Calcutta on Ananda Patrika Group.
Government? alseo should intervene
immediately.

(xii) Chaotic Conditions in Trains be-
causes of inadequate Infrastructure

SHRI NARAYAN CHOUBEY
(Midnapore) : Of late, a chaotic

situation has developed in the



